










assessee .carrying on business, the Collector of the 
place where the principal place of business 04 such 
assessee is situats and in relation to any other assessee 
the Collector of the plaoe where su& assessee 
resides ; 

(6) " Commissioner " includ~s any officer whom 
&be Local Government may- appoint to exeroise or 
perform all or any sf the powers or duties conferred 
by this Act on a Commissioner ; 

(7) " Company " means a company ae defined ' i n  
the Indian Companies Act, 1913, or formed in pur- 
suance of an Act of Parliament or of Royal Charter 
or Letters Patent, or of an Act of t h e  legislature of a 
British possession, and includes any foreign assobiation 
carrying oa basiness in 13ritish India whether incor- 
porated or not, and whether its principal place of busi- 
ness is situake in British India or no& which the 
Governor General in C~unci l  may, by general or 
special order, declare to h a ccarnpny for the purposes 
of this A d ;  

(8) " Local authori+y " ineludss any person legally* 
elllitled to the control or maiiagcnacnt of any muni- 
cipal or local fund ; 

(9) " Magistrate " means a I'reaidenc~~ Magistr$te 
or a Magistrate of the first class, or a Magistrate of 
the second class specially empowered by the Local 
Qovern~nent to try odonces against this Act; 

(10) '' Prescribed " means prescribed by rules 
made under tllis Act ; 

( 3 1 )  cc  Previous year " means the twelve months 
ending on the 31st day sf March next preceding tho 
year for whioh the assessment is to be made, or, if the 
accounts of the nssessee have been made up within the 
said twelve months in eeespect of a year ending on any / 

date other than the said 31st day of March, then at the 
option of the nssecsee the year endiug on the day on " 

which his accoitnts have so been made up : / 
Provided that, if this option has once been 

exercised by the assessce, i t  shall not again bo 
exercised so as to vary the rneanii~g of the expression 
' ' previous p a r  " as then ap~licalsle lo ~ u c h  ?;,sesseo, 

except 
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except with the consent of the Collector' and upon 
such conditions as he may think fit; 

(12) "Principal officer " used with reference to 
.a local authority or & oornpany or any other publie 
Body or association not being a local authority or 
company, means- 

- 

(a) the secretary, treasurer, manager or agent 
of the authority, company, body or  
association, or 

(b)  any person connected with tho authority, 
company, body or association upon w horn 
the Collector has served a notice of his 
intention of treating him as the princi- 
pal officer thereof ; and 

(1'3) "Total income'' means total income from 
all sources to which thitl Act applies. 

CHAPTER I. 

Application 3. (1) Save as hereinafter provided, this Act shall 
O f  Act. apply to all income from whatever source it is 

derived, if it accrues or arises or is received in British 
India, or is, under the provisions of this Act, deemed 
to accrue or arise or to be received in British India. 

(2) This Act shall not apply to tho following 
classes of income :- ' 

I 

1 (i) Any income derived born property held 
I under trust or other legal obligation 

' , whol~ky for religious or charibble pur- 
poses, and in the case of properly so held 

i in part only for such purposes, the income 

i applied, or finally set apart for applica- 
tion, thereto. 

(ii) Any income of a religious or charitable insti- 
tution derived from voluntary contribu- 
tions ancl applicable solely to religious or 
cllarit abl e purposes. 

(a"ii! Tho incorno of local authorities. 
(iv) Interest 




















































